11.09 hrs.
(iii) STATE OF DELHI BILL, 2003*
Title:Introduction of the State of Delhi Bill, 2003.

THE DEPUTY PRIME MINISTER AND IN CHARGE OF THE MINISTRY OF HOME AFFAIRS AND MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS (SHRI L.K. ADVANI): | beg to move for leave to introduce a Bill to
provide for the establishment of the State of Delhi and for matters connected therewith.

MR. SPEAKER: The questionis:
"That leave be granted to introduce a Bill to provide for the establishment of the State of Delhi and for matters
connected therewith."
The motion was adopted.
SHRI L.K. ADVANI: | introduce** the Bill.

(Interruptions)
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* Published in the Gazette of India, Extraordinary, Part-ll, Section-2, dt.18.8.2003
** Intorudced with the recommendation of the President.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): The Bill, as introduced, is a deviation from the
recommendation of the Sarkaria Commission's Report. (Interruptions)




